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IN THE CRITRAL ADMINISTRATIVE I'I:iIB«'JIiF\L, JAEIPUE BEITCH, JAIPE:,
0.A, M, F5,/95 Dt, of orders: 2o ,.3,1%G5

Banshi Lal Applicant

Vs.

Union of Injia & Ors, espondents

e

Mr,P,V,Calla Connsel for acplicant

Mr Manish Bhardari Counsel for rasponients.

CORAM:
Hon'bhle Mr,Gop3l Krishra, Member (Judl,)
Hon'ble Mr,0,P.Sharnd@, Member (Aim,)

PEF. HOM' BLE MF.O,P,SHARMA, MEMBEF (ADM,).

In this arnplication unier S20,19 of the Administrative
Tribunals Act, 1985, applicant Banshi Lal has prayed as undar:

"That on the basis of the factz anl grounds mentioned here-
infhove, it iz humbhly priyed that the Hon'ble Tribunal may
kinlly call for and eximine the entire record relating to
this c3se @nl by 2n 3Approprilte order or direction the res-
pondentz m@y he Jirected to 3llow the 3prlicant to work at
Jajipur Divizion or they mly he direéteﬂ to a8dhere to @8s per
the directions given by this Hon'ble Tribunal while grant-
irg the interim relief in other cagec 3as modified later on,
The resnonlents m2y he restrained to transfer the applicant
from Jaiour Divicion to 2any other divieion and if at all 3any
exigency ariseg 3nd in clze the work at Jaipur divicion is
not 273ilable, the applicant miy he repitriated from Jaipur
to Kota Division."
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2. The c2ce of th
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Applic3nt in brief is that he was erngaged
@s masnal labour in Fotad R2ilwsy EBlectrificstion Project, "Hisy
cseniority i m2int2inzd in the $3id Praoject @pd he h2z bzen
grantel temporary status in that Project, By Annx, 31 d2te]
14.5.722, he was sent to Jaipur Construction Project ard it was
cpecifically directed in the z3id order that on‘completion of
the work he would be directed to report hack Lo Kota Divicien
for ahsorption, However, on completion of the worlk in Jaipur
Conztraction Project, he his bheen deployed in other Division
in the Western Failway, Hia grievance i th2t the responients
hive not @iherei to the terms of letter Arnmz, A1 dated 14.5.' 720
under which he was sent to Jaipur Construction Project and on

acked tn report back to Kota

completinn of work there he WAE 2 2
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Bivisinn., He has, therefore, sought directions as ahove,
3. Mo reply hiaz hecn filed by the responlente,

4, /wé h2ve hedrd the learned counsel for the parties api
have gone through the reccrds, It iz anidisputed that the senio-
rity of the arnlicant i m¥int2ined 2t Kotz Division»and he has
a1so been grantad temporary Status there., He was initially
transferred to Jaipur Construction Froject on completion of
work in Kit@ Electrification Project anl thereaft:sr on comple-
tion of the Construction Project work inm Jaipur Division, he ha3s
heen further transferrel to other Division within the Western
Pailway., M> doubt the oriaer reqgirding trancfer of the applicant
first ﬁo Jaipur Construction Praojeet 23nd tﬁereafter to other
reighbouring Divizion was pissed in the interest of 3dministra-
tion bhut it c8nrnot he £3id that the Applicant was dlco not 3t
A1l bhena2fitted hy this Aapproach of the administration, in as
much as, ha-wae ernjiged on ongoiny Project  r2ther than bheing

retrenched on completion of the Project work in Fote Division,

5. By way of an interim directiosn issued on 14.2,.95 the
responients were directed to pdy travelling Allowince to the
apnlicant 22 due az per rales, if he is transferred from Jaipur'
Division. In the circumztainces of the ci3ce 3Ind After hearing‘
the counsel for the partics, we direct that the aprlic3nt mdy bhe
cortiniad to work on the Frojzeot on WHich he is em»nloyed at pre-
cant ard on completinn »f the work in the Project, he shall ba
transferred h@ck to Kota Division in terme of the Direction
cont2inzl in Apnnv, A1 A%ted 14,585,922, He shall ofcourse continue
to rétain his geniority in Foka Division, where he has 3alre2dy

hzen granted temporary titus, He ghall alco bz considered for

‘regularisation in Kota Division, as per the existing policy, rules

and instructions.

fo During the arguments, the lefrned counsel for the 3pplicant
t3ted that if the transfer of the apolicant to firct Jiipur Cone
gtruction Project and thercaéfter to other Divigisn is uphz1l3i, he
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chould @t lelst ba grirnted transfer allowance to enibhle him to
move to this Division. The ledrned counsel far the respondents
etited that 3g per rales cuch transfer 3llovance if not aimicsible

o c3gndl lahsur, At the s3me time it 3Ipoeldrs to us that cacsnal
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12rour ic not liable to transfer from orne Division to other in

ordin2ry course, It is in extr3ordiniry circumstincsz and 21so

in the interest of Administration that hie transfer hics bzen

-

zffected, In such circumst@nczs 2s per the interim direction
dlready iszued, the rezpondente 2re dirscted to grant trainsfer
@allowarnce to the 3gplicant which wonld have been othsrwise admi-~
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ceirle to him had he noﬁLCdSuﬂl latour,temporary st@tus halder,

7. ‘The 0.A, ic Jdispocsd of 3cco-dingly @t the admiczion sStige

with no order 2s ko costs,
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(¢, 2 (3apal Krishma)
Membar (A) | Mzmbar (T),



